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Versus

1. Union of India through
Secretary,
Ministry' of CommLinicatlon,

.  Department of Telecommunication,
Sanehar Bhawan,
New Delhi.

2- Chief General Manager,
Deptt. of Telecom,
Ha rya na Circle,
Ambala Cantt,
Amba1a (Harya na).

3,. General Mai'isigcr, • , .
Deptt. of Telecom,
K.arnal.

ii, Asstt- Engineer (SW Room),
Telephone Exchange,
Karna.l ~1 320® 1 - . . • .

Sub Divl. Officer,
Phones (West), Telep-'hone
Exchange, K.arna.l--1 32001 .

Respondents.

0 R. D E R (By circulation) . . .

Mod' ble La,Kehml,,..Swami.^^^1^.b.S:.^.=. Member.(.J,)...-..
.  "■ ■■ i-iA 1 "TOT /oo ha'=i fil ed ReviewThe applicant in OA- 1797/.J9 nas ij---

Application 256/99 praying for revK
18.8.1999. •

Lew of the order dated

h



b

.  ■ 2- - I ■have carefully considered the pleadings in
^  lir-ct-inn Thf^P'^ is no contention that there isthe Review Application. inci t?

■  an error- apparent on- the face of the record and no new
grounds have also been brought out in the Review Application
to bring It within the provisions' of Order A7 Rule 1 CPC
under which alone the same can lie. The review applicant has
merely tried to reargue the casejbringing out the .am.
in the Review Application^which having regard to the .ctt„.d
position of law (See. the judgement of the Supreme Court in
Meera Bhanja Vs. Nlrmala Kumarl Choudhury, AIR 199j oC
cannot be allowed. Accordingly.' RA 256/99 is rejected.

( Smt. L a ks hm i Sw3.m i nat: ̂"la. ti)
Member (.1)

'SRD'


